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No. 109

LEGISLATIVE ASSEMBLY SECRETARIAT
NATIONAL CAPITAL TERRITORY OF DELHI
BULLETIN PART-II

(General information relating to Legislative and other matters)
Friday, 28 July, 2017, 06 Shraavan, 1939 (Saka)

PRIVATE MEMBERS’ RESOLUTIONS

Hon’ble Members are hereby informed that 16 (sixteen) notices of resolutions were
received by the Assembly Secretariat till the last date of receipt of Private Members
Resolutions i.e., Friday, 28 July, 2017. The same have been prioritised on the basis of
Balloting. These Resolutions would be taken up for discussion on the Private Members
Day i.e. Friday 11 August, 2017:-

S.No.

Name of Member

Subject of Resolution

1.

Sh. Jagdish Pradhan

“This House resolves that the services of all
employees working on contract basis for a
period of more than five years be regularized
and till such time their services are regularised
they be paid remuneration equal to regular
staff on the principle of ‘equal work equal

9

pay .

Sh. Nitin Tyagi

“This House resolves that DDA being the land
owning agency, be immediately brought under
the control of Government of Delhi to avoid
delay in acquiring land by the Government of
Delhi for providing welfare services to the
people of Delhi.”

Sh. Madan Lal

“This House resolves that the Government
enact a suitable legislation for registration of
placement agencies to ensure proper
monitoring and regulation of these agencies
and avoid exploitation of women, minors and
other vulnerable persons.”

Prasanna Kumar Suryadevara
Secretary



